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GOVERNMENT OF INDIA
MINISTRY OF FIUANCE
DEPARTMENT OF REVENUE!

CENTRAL BOARD OF DIRECT TAKES
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NEW DELHI, the ?}ﬂi;ﬁﬂgb”“*&“/ 1997
}

NOTIFICATION

No, (F.NO,204/46/95~1ITA ,II), It is noetified for general
information that M/s, VIBANK HOUSING FINANCE LTD,, Corporate
Office No, 19, Shrutha Complex, Primrose Roafl, Bangalore, have
been approved by the Central Government as a Housing Finance
Company for the purposesof Section 36 (1)(viii) of tHe Income-tax
Act, 1961, for the assessment years 1997-98 to 19992000,

2. The approval is subject to the condition that the
company will conform to and comply with the provisions of
section 36 (1) (viii) of the Income-tax Act, 1961,
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{ WISHI SINGH )
DEPUTY SECRTTARY TQ THE GOVERMMENT OF INDIA

Aotification No, lol4o™F (F.vo. 204/46/95-1TA,TT)

To

The Manager,
Government of Ipndia Press,
Mayapuri, NEW DELHI,

Copy to:

1. W/'s. VIBANK Housing Finance Ltd,,. Bangalore,

» CCIT Bangalore _

» All Chief Commissioners of Incone~tax and Director General
of Income-tax,

C&AG of India (40 copies).

Joint Secretary & Legal Advisor, Ministry of Law, New Delhi,
Addl, Secretary (Adnn, ), Deptt, of Revenugy New Delhi,
Bulletin Section, DIT (RSP&PR), New Delhi,
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Pleato S
( NISHI SINGH )
DEFUTY SECRETARY TO THE GOVERNMENT OF INDIA
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